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etk sar CanaraJBanl <

Branch-Haridwar-II,

Uttarakhand

N NO

(For Immovable Property)

time available, to redeem the secured assets.

Enforcement of Securlty Interest Act 2002 and in exercise of powers conferred under Sectlon 13 (12) read W|th ruIe 3 of the Securlty Interest
(Enforcement) Rules, 2002, (Act 54 2002) issued demand notice/s on the dates mentioned against each account calling upon the respective
Borrowers/Guarantors/Mortgagors to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of
receipt of the said notice(s).The Borrowers/Guarantors/Mortgagors having failed to repay the amount, notice is hereby given to the
Borrowers/Guarantors/Mortgagors and the publicin general that the undersigned has taken possession of the property/ies described herein below
in exercise of powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 and 9 of the Security Interest (Enforcement) Rules,
2002 on the dates mentioned against each property. The Borrowers/Guarantors/Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the charge of Canara Bank for the amounts and
interest thereon. The Borrowers/Guarantors/Mortgagors attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of

FBorrower : Ms. Priti
Rajendra Deo Roy, Add 1: Pandit Mohalla,
Near Badi Chaupal, Rangpuri, Malikpur
Kohi Urf Rangpuri, Delhi-110037, Add 2:
Plot No.227 (Block 2), Ved City, Village-
Ahmedpur Grant, Pargana Jwalapur, Tehsil
and District-Haridwar,Pin-249407,

S. Name of the Date-of Date-of
D ipti f M | leP i
No. Branch/Borrower/ Guarantor escription o ortgaged Immovable Property Dﬁ:‘;lacr;d n%glize:;:ggd

as on the date
of demand notice

umari Roy D/o Mr.| EMTof attthatof restdentiat property Ptot N0 227[29709:2023]26.12:2023

(Block 2), Khasra No. 341,Measuring East-28.6 ft., '(?UFYG'G'S‘E"EJ/
ft., North-35 ft.,South-35 ft.,Situated at Village - Ahmedpur
Grant, Pargana - Jwalapur, Tehsil and District - Haridwar.Total
Land Area measuring 93.02 Sqg.Mtr. i.e. 1001.00 Sq. ft.
,Boundaries:East-Land of other, West-Rasta 20 ft. wide,
North- Plot No. 228, South- Plot No. 226, Name of the title| 01.09.2023
holder: Ms. Priti Kumari Roy D/o Mr. Rajendra Deo Roy

West-2879)

Thousand Three Hundered
and Paise Eighty Five only) as
on 28.09.2023 + Interest w.e.f.

Recoveries after 28.09.2023

RS.11;18;300.85"
en Lakh Eighteen

+ Expenses -

Authorised Officer, Canara Bank

Motice is hereby given that Share
Certificate Mo. 1796, Folio Mo, 092,
chares bearing Distinctive Nals) from
2910801 — 2612800 of Metal Coatings
[India) Limited having registered office
at 192, Hemkunt Chambers 89, Nehru
Place — 110019 registered in the Name
of M/s A K Softech Private Limited hawve
been reported misplaced and last seen
by usinthe yearof 2006.
The company hereby invites claims or
objections (if any) within the period of
14 (fourteen) days from the date of
publication of this notice for Issuance
of duplicate share certificate. If no
claims/ objections are received during
this period the company shall be fres to
iszue duplicate share certificate.
For and behalf of
A K Softech Private Limited
Sdy-
Director

| PUBLIC NOTICE |

Motoe is hereby ghven that tha
share certibcates nois)

CEr:Eeal.e hares Dlsg'lr:cn?u'e Dlsrl;l:t'iue
12224 | 35 | 956926 | 956960
21581 15 1129217 1129231
I6THE 50 1BSZE9L 1852040
102472 | 50 | 3662170 | 3662219
102473 50 IBG2 20 Fobod 6
205157 50 7336955 733700
205158 | so | 7337005 | 7337054
205159 | 50 | 7337055 | 7337104
(205160 | S0 | 7337105 | 7337154

having Folio Hn EI{IﬂDD-E‘H Handlnp in the
narme|s) of Baljeet Kaur Wi Autar Singh Rfa
E-H?Er Ard Floor, Sector 16, Bohini, Dethi
110083 in the books of Maharashtra Scooters
Ltd., have been loit and the sdvartEer has
applied to the company for ssue of duplicate
share certificate(s] in lieu thereof. Any
personis) who hasfhave claimig) an the said
shares should lodge siech claimis] with the
Company’s Registrars and Transier Agents viz
Kfim Technodogies Private Limited, Selenium
Towrer B, Plot No. 31-32 Gachibowli, Financial
Diastrict, Nanakramguda, Hyderabad-500032
within 15 days from the date of this notice
failing which the comparmy will proceed to

sue dugdicate share certificate|s] in respect

Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001,
Ph: 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com
Finance Limited Branch Office: 300 No. 331, Sector - 29, Urban Estate, Near [FFCO Chowk Metro Station, Gu

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Wheraas the undersigned being the Authorised Officer of the PNB Housing Finance Lid. under the Securifisation and Reconstruction of
Financial Assets & in compliance of Rule 8{1) of Enforcement of Sacurity Interest Act, 2002, and in exercise of powers conferred under
section 13{12) read with Rule 3 of the Security Interest [Enfarcement) Rl.l|ﬂ 2002, issued demand notice’s on the date mentioned against each
accound caling upon the respective borrower's o repay the amount as mentioned against each account within 50 days from ba date of nofice(s) date
of receipt of the said noticels,

Tha bartawar!s having tailed b repay the amount, nalice is hareby ghvn 1o the borrowar's and the public in genaral that (b undessignad has taken
passession of the property/ies dascribed herain balow in exerciss powers confermad an himdher under Section 1304} of the aid Act read with Rule & of
I sand Hules on the dalss manbianed agairsl asch accoun.

The borower's in particular and the |‘.'IIJ“‘|IF nqerers is hersby cautioned mat to desl with the prapertyfies and .ar?l dealing with the propartyfies will ba
subject o he change of PHE Housi |l;SJE nanca Lid., far tha amouwnt and intaras! Beraon as per loan agraemant. The borrowers’ atbention is invitad

(@) pnb Housing

to provisions of Sub-section (8] of Sectiond3 of the Act, in respect of time available, to redeem the secured assets.

5 Loan i of the Demand Amouni Dale af Duscriplion OF The

Mo Accoun Barrower Co- Motice Outstanding Pozsession Froperty Mortgaged

N, Borrowen Guaranior Ditka Taken

1. | HOWGUR! | Sumeet Kumar and | 14-00-2023 | Rs. 11,685,304 46 (Rupses | 23122023 | AN thal part and peeced of E-62 Third Floor,

0517/388875| Jasmer Singh Jagdev Eleven Lakh Sisty Five  |{Symbollc)| E62C, Supertech Hill Crest, Sector-2,
B.0.: Thousand Three Hundred sohna G.0. Goenka University, Sehna,

GURGAON Four & Farly Six Paiza Only) Gurgaon, Haryana 122006

PLACE:- GURGAON, DATE:- 28.12.2023 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

GRO U GRO CAPITAL LIMITED
m_ 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070
POSSESSION NOTICE APPENDIX IV (See rule 8(1)) (For Immovable Property)

Wharaas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registerad offica at 4th Floor, Tower 3,
Equino Business Park, LBS Road, Kurla, Mumbai 400070, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exarcise of the powers conlerred under Section 13 (12) read with rule 3 of
the Security Intarest (Enforcament) Rulas, 2002, issued a demand notice to repay the amount mentioned in the notice together with
interest thereon, within 60 days from the date of receipi of the said nofice. The borrowers having failed to repay the amount, notice is
herety grven to the borrowers and the public m ganeral that the undersigned has Laken possession of the property described herein
below in exercise of powers confarred on him under sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of tha
security Interest (Enforcement) Rules 2002.on the day, month and vear mentioned below. The borrowers in parficular and the public in
general is hereby cautionad notto deal with the property and any dealings with the property will be subjectto the charge of UGRO Capital

Limited for the amouent mentioned in the notice together with interest thereon. The borrower’s attention is invited to proviskons of sub-
saction {8) of section 13 ofthe Act, inrespect of time available, to redeam the secured assafs.

BORROWER DETAILS Demand Nodice & Nedice Amound Mortgaged Property POSSESSINN DATE

1. AKSHAT ENTERPRISES, 2. VINOD Notice date: 19-10-2023 | All that Piece and Parcel of immovable
YADAV 3. PRAMOD YADAY 4. SUNITA | Amount Rs. 2.39,30,103 |property being Entire Free- Hold Property
YADAV 5. ADITYA PLASTIC 6. SHANTI | (Rupees Two Crore Thirty |No. 109 & 110, Each, admeasuring 25.90
YADAV LAN: HCFDELSECDD001043233 | Nine Lakh Thirty Thousand |Sq. Meter, Block-H, Pockel - 1, Seclor-11
One Hundred and Three | Situated in the Layout, Plan of Rohini
Only) as on 18-10-2023 |Residential Scheme Rohini, Delhi.

27-12-2023

Date: 29.12.2023 S0/- Soham Bhattacharya - Authorised Officer - UGRO Capital Limited

of the said shares sd/-

Baljest Kaur
Dated : 29.12.2023 Mamais) of the
Place ; Delhi chareholder(s)

MENTOR HOME LOANS INDIALTD

CIN UET120RJ1985PLCODMSE0
Regd. Office; Mentor House, Govind Marg, Sethi Colony, Jaipur - 3022004 (Rajasthan)
ke Phone: 0141 261 1999; Email: compliance@mentorieans.co.in | Website: www. menterioans.ca.in

( 'NOTICE OF EXTRA ORDINARY GENERAL MEETING ;

NOTICE Is herel:u,-' given thal the Extra l:ln:llnarg.- General Meati ing n;El:IGMJ of the Mambers of the Cnrr{:-an_.' will be held en Monday, 29°
Jaruary, 2024 at 04:00 F.M. Indian Standard Teme (15T} |J'|n:|ugh Video Conference (™) Oiher Audio Visual Means ("0 facility in
compliance with the applicable provisions of the Companies Act, 2013 and Rules framed thereunder and General Circular Na, 0912023 dated
25.00.2023 read with Ministry's General Circular No, 142020 dated 08 04,2020, Genaral Carcular Mo. 1772020 dated 13,04 2020, General
Circular Mo, 032022 dated 05,05 2022 and General Circular Mo, 1112032 dated 28,12 2022, issued by the Ministry of Corporate Affairs "MCA
Circulars™) withoutthe physical presence of the Members at a commaon venue.

The Motice of the EOQOGM will be sent only by email/permitied mods to all those Members, whose email addresses zre regisiered with the
Company or with their respective Depository Participants ("Depaository”). Members can join and padicipate in the EQGM through VCIOAV
facility only. The procadure and instructions for joining the EOGM and the mannes of parbcipation in the remate electronic vating or casting
vote through the e-woting system during the EOGM are provided inthe Nofice of the EOGM. Members padicipaling through the VCI0aYM
facilify shall be counted for the purpose of reckoning the guorum under Saction 103 of the Companies Act, 201 3. The Notice of the ECGR will
alsn be available on Company's website i, www mentoroans,co.in and Cenlral Deposifory Services (India) Limited ("CDSL")Y's website
wanw gvalingindia com

In case you have not registered your a-mail address with the Cormpany/Depository. pleage follow balow instructions for reqistration of amail id
for obtaining Motice of EQGM and bogin etails for participation in the EOGM and e-woting:

The members are requested to provide details such as Name, Folio Humber, PAN[ zelf-attested scanned copy of P&M cand),
AADHAR [salf-attested scanned copy of Aadhar Card) mobile number and & mail id and also upload scannad copy of tha image
of share cartificataifront and back) by sending an a-mail to Company at compliancef@mantoroans.co.in and may contact {if
required) on telephone mo. 0141-2611994,

Physical
Helding

The members are requested fo provide Demat account details (COSL-16 digit beneficiary 1D or NSOL-16 digit DFID + CLIDY,
Mame, client master or copy of Conzoidated Accound statement, PAN (self-attestad scanned copy of PAN card), AADHAR | zali-
atiested scanned copy of Aadhar Cand) by email to Comgany at compliance@menioriosns.co.in and may contadt [if required)
on telephone no. 014 1-2611999 and/or Piease contact your Depository Participant {DF) and register your email address inyour
demat account, as perthe process advizad by your DP.

Demat
Holding

tand 5 desirous of converting inge & private limited

{al the Extra Ovdinary General Meating hald on

Place: Delhi authorized.officer@ugrocapital com

PUBLIC NOTICE

- Registered office: ICICI Bank Towers, Bandra-Kurla Complex,
ﬁ ICICI Home Finance | Bandra {East), Mumbai- 400051

Corporate Office: ICIC| HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059

Branch Address: Shop No 9, Ground Floor, GKS Palace, Ayub Khan- Choupla Road 63-64, Civil Lines,
Barailly- 243001

Branch Address: 1st Floor, B-20, Awas Vikas, Delhi Road, Saharanpur- 247001,

The following borrowers have defaulted in the repayment of principal and interest of the loans facility cbtained by
them from ICICI Home Finance Company Limited {"ICICI HFC™) and the loans have been classified as Non-
Performing Assets (MPA). Anotice was issued to them under Section 13 {2) of Securitization and Re-construction
of Financial Assets and Enforcement of Security Interest Act-2002 on their last known addresses, howeaver itwas
not served and hence they are hareby natifiad by way of this public notice.

' Name of the Borrower/ | Date of Notice
ju| G G of Secured Aset Sart Outsa- | oot
| Number) & Address Asset to be Enforced Date of Notice

1. |Mohd Arif Saifi {Borrower), Mohd 0 Khasra Mo 1200 Rithora Bareilly 1 12-12-2023 (0412
Parvej Saifi (Co-Borrower), Bareilly Uttar Pradesh- 243001, Rs. 2023
Labheda Urf Buland Nagar Redthaura | Bounded By- North: Arazi Anil Agrawal, | 2£.27.3%1/-

Bareilly Bareilly Uttar Pradesh South: Road 18ft. Wide, East: Plot of
243122, LHBAROOOD146687 3. Rajendra Singh, West: Khat Bay.

2. |Mohd Arif Saifi {Bormower), Mohd 0 Khasra Mo 1200 Rithora Bareilly 1 12-12-2023 [04/12f
Parvej Saifi (Co-Borrower), Bareilly Uttar Pradesh- 243001, Rs. 2023
Labheda Urf Buland Nagar Redthaura | Bounded By- North: Arazi Anil Agrawal, | 8769894/

Bareilly Uttar Pradesh- 243122, South: Road 18ft. Wide, East: Plot of
LHEARDDDD 466980, Fajendra Singh, West: Khet Bay.

3. |Raj Kumar (Borrower), Sunita (Co- | Nagar Nigam No RKP/ 11 Khasra No 12-12-2023 |04112/
Borrower), 100 Futa Road Near Sent |595/1 Situated At Wake Dara Shivpuri Rs. 2023
Marry, School Galira Chowk Bairoon Pargana Tehsil and Distt 1,08,397.54/-
Saharanpur School Galira Chowk Saharanpur Saharanpur- Saharanpur
Saharanpur Saharanpur Uttar Uttar Pradesh- 247001. Boundad By-

Fradesh- 247001, Morth: House of Sandeep and, South:

LHSAHOODD1513741, House of Furkan' 40 Ft, East: Plot of
Others Person 25 Ft, West: 20 Ft Wide
Road! 25 Ft .

4. |Raj Kumar (Borrower), Sunita (Co- | Nagar Nigam No RKP/ 11 Khasra No 12-12-2023 (D42
Borrower), 100 Futa Road Near Sent |595/1 Situatad At Wake Dara Shivpuri Rs. 2023
Marry, School Galira Chowk Bairoon Pargana Tehsil and Distt 20,78.247/-
Saharanpur School Galira Chowk Saharanpur Saharanpur- Saharanpur
Saharanpur Saharanpur Uttar Uttar Pradesh- 247001, Bounded By-

FPradesh- 247001 MNorth: House of Sandeep And, South:

LHSAHDDOD131 3744, House of Furkan/ 40 Ft, East Plot of
Others Person 25 Ft, West: 20 Ft Wide
Road' 25 Ft.

The steps are being taken for substituted service of notice, The above bomower’s andior their guaraniors (as
applicabla) are advisad to make the payments of outstanding within period of 60 days from the date of publication
of this nobice else further steps will be taken as per tha provisions of Securitization and Re-construction of
Financial Assals and Enforcemant of Sacurity Interest Act, 2002,

Date : December 29, 2023
.,.f'lm:e: Bareilly, Saharanpur

T VIELTY ADITYA BIRLA FINANCE LIMITED
|. E.ﬂ. P | TAL Registered Office : Indian Rayon Cormpaund, Yeraval, Guirat-362 266,
: S Corporate Office : 107 Floor, B Teck Park, Mirlon Complax, Nr. Hub Mall, Garegacn (E), Mumnbasd00 053, MH.

POSSESSION NOTICE [SEE RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

Whereas the undersigned being the Authorized Officer of Aditya Birla Finance Limited (ABFL) under the Securiization and Recorstrecton of
Financizl Assets and Enfarcement of Security Intarest Act, 2002 (54 of 20021 and in exercise of the powers confermed under Section 13 [12] read with
Aule 3 of the Security Interest {Enforcement) Rules, 2002 issued a Demand Motice dated mentioned below under Section 1302) of the said Act calling
wpan you being the berrowers (names and addresses mentioned below) fo repay the amount mentioned in the said natice and interast therson
within 0 days from the date of receipt of the said notics

Tha Barrowers mentioned hargin below having failed fo repay the amaunt, nofice s hereby givean to the Bormowers mantioned herain bedow and $o the
public in general that the wdersigned has taken SYMBOLIC POSSESSION of the property dascribed heraim below in exercise of powers conferred on
him / her under Section 13{4] of the said act read with Rule & the Secunity Interest (Enforcameant] Rules, 2002, The Barrawers mentioned here in below in
particular and the public i general are berely cautioned not to deal with sald property asd any dealings with the property will be subject to the charge
af Aditya Birla Finance Limited (ARBFL) for an amaunt as mentionad hesein under and inferest theraon,

The Borrower's atiertion is invited to the provisions of sub-section 8 of Section 13 of the act, in respect of time available, to redeem the secured assets,

Authorized Officer
ICICI Home Finance Company Limitey

Demand o :
: | - Description of Immovable Pozsession
| ame o he Borrwerts e OL. ‘ﬁ”ﬂu mm“;‘;}"'““ i
1. 5. Sunita Chawhan, DN Dale
3 :rmﬁlh:::;ﬂ IE.III;UEE Bl the Fiece & Parced ol & House Besring N, 25297, Area Measuring 75 5. Fards. | e Western Forlion | 260201
1 %o, Tika fam : 12 5640072 E-uirr_I]n Hut_ﬂaaring hia, (5, Area Measuring 150 5q. Yands, I]utn1i'l]"ev.'atr:ha13|'rl=:nﬂﬁﬁl.l'.1mlaljl Ho.| (Symbofic
LAN : ABND_STSO0000054583% b 14, Kilka No. 7U7{0-8), Seeated inthe Area of Village Saran, Tehsl Badkha, Ol Faridabad, Harganz, | Possession
& REND STS000003534150 10.10.2023
Bl That Fiege & Parcel of the property Ruitep on Prepesty B2aring No 28, Anes Admi, 2066 5. Yoz,
WPart 0F 2 Semmes Bazar Bhogal) Bazar Lane, Bhogal, e Dethi-30 04, The Progerty Buld Over The
Said Plot of Land Bezrs Munigpa! Property No 28 Sammsan Bazar Bhogal ew Dels 100004 ARD ‘Wheress
(n The Rz OF File Mo, TNAGICO K, Rectification was made i the Jamabendi of Mauja Miganj Abadi
largpura Yide Boctiicaton M. 9 Dated B102002 where upon 3hree Chandulal & Bishan Chand, Soms
of Lete Chhote Lal & 3mi, Sarhaty Dewi, Win Late Chhotelal Were Declered a5 (ners!- Lessess fo the
1. Mfs. Goyal Plastics, Extent of 143/ 342 Share in the said plot of Land measuring 342 5q. ¥rs. AND Whereas i Oral Fartition
Through Iis Froprietors [ Bishanchand Alias Bishas Swarnop Goyal Becase the Dweer ol the Mencipal Properly Bearing Ko, 25
2. Mr. Rajesh Kumar Goyal Bazzer Lane Bhogal Mew Delhi-110 M2 Measuring 7%5° % 4T (Part of 28 Samman Bzzar Bhogal) AND Livieg
(Deczazed) DNBale: |Wih Hes Famiby on Gl Db 2nd Sanclioned Ekcincty & Walar Connection Fram Concem Buthoerly,
{Thramgh its Legal Hirer) 1701023  |AND Whereas Bishanchand Aias Bizhan Swarnop Goyel Expired On 2002020 & His Son Mamely| 26122073
2|3, Mrs. Renu Goyal, TTET0NT  |Neeraf Goyal Expired Dated TLONZMG Afler That Property Bearing Mo, 28, Bazar Lane Bhegal Mew Dethi- | (Symbokic
Win. Rajesh Humar Goyal ason |10 0 Measuring 75447 Develnped his Foliowing Legal Hirers - Possessian
4. Mir, Vinay Goyal, Ll (Y Balation Wih] Undevided 5. | Relation With Undevided |
S/ heer Gogal Mol ™™ | eeed | Share o, "™ |persssed | Shar
LAN - ABND_STS000000506524 L1 Fl.lmjlﬂ[ililj_m | wre | I. _i.. M:hrr[im|5u | candon | 12
& ABND_STS000000545555 | 2| RajushWamarboyal | Son | 1M Las:-Hr:=-r51 Gl | :
{3 meemaBansyl | Daughter | 11¢
" [idhi Goyal Wia. Late [Ia:gNterIn |6 S;T:;]:ﬂim GraedSon 102
L[ Mesrsffioyal | law |
'ha1Iharﬂemehashe:ummhe{r-neruhhep’u:&rl‘rE-eannghu Eﬂ HazarLaneHh[-_;alri.ev.ﬂth 'III]
M Measuring 75”547 & Herein after the Beleazars Have Ko iberest Right or Caim OF Any Hature Weat
20 Ever In The Said Praperty.
&di-
Place : Fandabad ¢ Mews Delhi duthorised Officer

Date 29022023 ADITYA BIRLA FINANCE LIMITED

financi‘e‘.ep‘.in o® ©

By order of the Board
Place: Jaipur For Mentor Home Loans India Limited
: Sdi-
Date: 29th December, 2023 i et
Company Secretary
A-4TEE2
Y ST9IR Ut oo
{Q); | ’
Pt , Prferd FEETer T (STee)
WHRY] W FHIS -2, Toa1 G- THEl, =i
E-mail: ee2_narmada@redifimail.com, Phone: 0731-2712846
et o w49 T,

SO S-24 /e at /o fofies: 26.12.2023
http:'mptenders.gov.in 9% 27 =1 T 1

2UET WS e 1 wEaEty fAfarg wo=
, - . i
=T i T 1 @ 1 974 74 EMD
Design, construction, testing &
commissioning of overhead Tank (3.0 ML
capacity of 21 mtr. 5tg. height) and
0 2023_ | procurement, laying, jointing, testing.| 1y 15 upe autarer wfee | 1) 9,69,362/ -
Third UAD_ commissioning of D1 K-9 Feeder mains of 9 g 60,35,294 /- DY 90000/ -
Call 322157 1 | 0.1 km and distribution network of various| =4 = Gl £
diameter from 110 H.D.PE. to 600 mm dia
for OHT. at DAVV university campus. (as
perschedule)
Procurement, laying, jointing, testing &
commissioning of D.L. K-9 Feeder mains of
i 5623 5.6 h.m. forexisting & proposed overheads
-l tanks & design, construction, testing & . ~r T A B B
Eleventh LAl commissioning of RCC. aoverhead Tank :J_;’_ lg 1;::: P ET% _b é}: ;;iff;f
Call | 322164 1 |(2.5 ML ¢ apacity of 21 mir. stg. height| 2! 10.37.12.879/ 140,000
and distribution network of various
diameter at Snehalataganj area. (as per
schedule)
1. | e s A o A 6 sifed A 11.01.2024 |1 17:30 74
2. | ffier afemgs atet &t 77w (ENVELOPEA/B ) 12.01.2024

Hre: e 9 wafing i ot TR & S & g AHeTe hitpdmptenders.gov.in @1 dE9TEe I & fiem T,
qEIE T T 9 H T T8 e A

T It
(Srewem)
TR gifers e, 3N

taffidavit stating the natura of his intarest and

{Marlhern Regien,

{date of pubilication of this nofice wih a copy o

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of Indla (Voluntary
Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
KOLEKTOR TECHNOLOGIES INDIA PRIVATE LIMITED

1.| Mame of Corporate Person

Kolektor Technologies India Private Limited

2.| Date ofincorporation of conporate
Persan

11102010

3. Authority under which corporate
Fersonis Incorporated / Riegisierad

Registrar of Companies, NCT of Delhi

- R e e
4| Corporate ldentity Number of US05000L201 0F TL206307
Corporate Person
5.| Addressofthe registered oficecf  |E-149, Upp. Saink Vihar Gate Bo.1, Rishi
Corporate Person Magar, New Delid, Nosth West, New Delhi, Delks,

India, 110034

B.] Ligusdation commencemenl date of
COrporate DErscn

23rd Day of December,
Liguidator Appoinimeant EGM Resolution receipt
Date 27_12.2023)

2023 (Voluntary

7.| Mame, Address, Email Address,
Telephome NMumber and the
registration number of the Liquidator

Advocate Mitin Marang

faddress: Shop Mo, 19, Vijay Nagar Single Story,
Mear SB1 & PME Branches, Mew Delhi, Mational
Capital Tembory of Dalhi 110008

Emai: g kelekion@gmail com
P Mo~ S899358500

Reqistration Mumber:
IBEIIPA-B02IP-NO0E2R/2010-20301 2620

8. Last date for submission of claims

23rd Day of January, 2024 [ 25 days is hersby
given for submission of claims)

posi or by ekectronic means.

AFA valid upto 017 Day of November, 2024
Date; 23.12.2023  Place: Mew Delhi

Motice is hereby given that the Company, Kolektor Technologies India Private Limited has
commenced voluniary liguidation on 237 Day of December, 2023,

The stakeholders of Koleklor Technologies India Private Limited are hereby called upon fo
submit a proof of their dlaims, on or befors 23" Day of January, 2024, o the ligudator at the
address mentioned aganstitem T, The financial cregitors shall submit their proof of claims by
elecironic means only. All other stakeholders may submé the proof of cleims in person, by

submission of false ar misleading proafs of claim shall sitract penaiies.
MName and Signature of the Liguidator: Nitin Narang
Regn No: IBBIPA-002P-NO0B28/2019-2020/1 2629

“FORM NO. INC-Z25A™
Advertisement to be published in the
nawspapar for conversion of public

company inte a private company
Befora 1he Regional Director, Minisdry of
Carparate AMlairs, Mostham RBegon, Mew Didhi
In tha matier of the Companies Act, 2013, Sectlicn
14 of Companies &ct, 3013 ard Rule 41 of
the Companies (Incorporation) Rules, 3014
AMD
in the mater of
M/S GLOBAL INFRASOLUTIONS LIMITED
having s registered office at Prem Purl, Lane
ni.2, Behat Road, Saharanpur-24 1001, Ultar
Pradesh
Applicant
Mofice is heraby givan b tha General public thal
the company intending to make an apglication ta
the Central Gowarnment under seclion 14 of tha
Companies Act, 2013 read with aforesald nifes

comparry i terrns of the special resciution passed

19N 3 E0ES o enadle the company [0 give edles)
far such convession

Any person whosa inlenast i likaly o be affecled
by the proposed changaislatus of the company
miay deliver or cawsa o be defwared or send by
registerad past of hés chjections supported by an

grounds of apposilion 1o the Regional Cemactar,
B-2 wing, 2™ flaar, P1
Deandayal Anlyodaya Bhawan, OG0 Complex,
Mew Delbd-A 10003 within fourteen days Trom 1he

the apolicant company al its regsiered affies al
the address manlionad below:

For and on behalf of the Applicant

=i
Data : 26/12/2023 (vl Bumar Gupls|
Flace ; Saharanpur Direcsor

DN ¢ 164005
Prem Pueri, Lane Mo.2, Behat Road,
Saharanpur-24 T M

(@) pnb Housing
Finance Limited
Far K Baak

CORRIGENDUM

APPENDIX -IV-A
| E-AUCTION-PUBLIC SALE NOTICE OF
IMMOVABLE PROPERTY/IES
REGISTERED OFFICE: - 4TH FLOOR,

ANTRIKSH BHAWAN, 12 I'-.-l'“Tlll- A GANDHI

FHOMES: IJ11-
WEB: | 2 :
BRAMNCH I:I'FFIEE E'L'-ﬂ H'I:I 19'1 EE'L'-T'EIH
- 25, URBAN ESTATEMEAR IFFDD CHOWK
METRO STATION, GURUGRAM-122001

Please refer o our earlier advertisement
af  “E-Auction-5ale  NMotice For Sale
of Immoveable Assets Under The
Securitisation &nd Reconstruction of
Financial Assels And Enforcement of
Security Imterest Act, 2002 Read With
Proviso To Rule &[6) of The Security Interest
(Enforcement} Rules, 2002)" publish in |his
newspaper o0 Saturday, 16 December 2023
{Borrower] CHARAM SIMGH, Loan Acoount
Mo, HOWGURMZ15212576 # = bo be nobad
that at the time of printing the final verzion a
fypographicel printing error has inedvertendhy
happenad wherain tha datails of “Description
of the Properlies morigaged” “Column
D) Address should be read = | * Flat no-
22, block - EB, Ground Floor, Sac-G-B,
PKT-3, Narela, Dwlhi-110040" and nol as
publish earier “Primary - Flat Mo-22, Biock-E9,
Sector-8, Packal-3, Paschim Vibar, Mew Dethi®
This corgendum showd be mead In
continuation of the said pubilication and &8 the
ather ilems shall ramain unchanged
Sdi- AUTHORIZED OFFICER,

PNE HOUSING FINANCE LIMITED
PLACE:- GURGADN,
DATE:- 28122023

1 JM Financial Asset Reconstruction Company Limited
JM FINANCIAL Corporate identify Number : U67190MH2007PLCT4287

Registerad Office Address - Tih Floos, Cnergy, Appasaheb Marathe Marg, Prabhadewi, Mumbal 400025 T +51 2266303030 F:+81122
2630 3223www. Jmfinancialarc.com

Wheraas, the Authorizad Clficer of Piramal Capital & Housing Finance Limited {erstwhile Dewan Heuzing Finance Corporation Limited) undes the
securitization and Reconstruction of Financial Assets and Enforcement of Security Inferest Act 2002 and in exercise of poewers conferred under
soction 13012) read with Bule 3 of the Security Inenest (Enfarcement) Rules 2002, isswed 4 Demand notice calling upon to e Borrower(s), Go-
Borronver(s), Guaraniors) to rapay the amount mentionad in the notice together with interast 3t comtractual rate and expanses, cost, charpes
et duwe thereon till the date o payrment within 60 days from the date of receipt of the said notice, Subsequentty, Piramal Capital & Housing Finance
Limitad {arstwhile Dewan Housing Finangce Corperation Limied) assignad the financial assets pertaining 1o Borrower(s) tagether with the
underlying security interest created therefor along with all rightts, title-and intzrest thereon in favour of JM Financial Asset Reconstruction Company
Limited, acting in ds capacity as rustos of Aranya = Trust (horeanaller relerred 1o as "JMEARC”) undar the provisions of the SARFAES] Act vido an
assignment agreament dated Manch 29, 2023 (hereinagfter referred to as "Assignment Agreement™). The Borrower having failed to repay the
amount, nolice iz hereby given to the Borrower(s), Co-Barrower(s), Guarantor(s) and the public in general that the undersigned, being the
Authorised officer of JMFARE has takan possession of the proparty described herain below, in exencise of powvers canfarred an him wunder Sub-
Section (4) of the Sectien 13 of the saig Act read with Rule 8 of the Security Interest Enforcement rules, 2002, The borrower In particular and the
public in-panaral are bareby cavtianed not bo dedl with the property and any dealings with the propearty will be subject to the charge of JMRARC Tor
an amount as mantioned herein under with intesast theregn till the date of repaymeant. The borrower(s). Co-Bormoweris), Guarantos(s) attention is
sfiwibed Lo provisians of sub=section (3) of sectian 13 of the Act, m respect of bme avadable, te redeem the secured assals,

APPENDIX IV POSSESSION NOTICE (for immovable property)

FORMNO. INC-26
[Pursuant to Rule 30 of Companies
(Incorporation) Rules 2014]
Advertisement to be published in Newspaper for
the change in Registered Office of the Company
from one state to another
BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, NORTHERN REGION
B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya

Bhawan, CGO Complex, New Delhi- 110003
In the matter of sub-section 4 of section 13 of
theCompanies Act 2013 and clause (a) of sub-section
(5) ofRule 30 of the Companies (Incorporation) Rules
2014

AND
In the matter of REVERSIDE GLOBAL SERVICES
PRIVATE LIMITED having its Registered Office at
GS-043, Ground Floor, JMD, Megapolis, Sector-48,
Sohna road, Gurgaon, Haryana, India, 122018
...Petitioner

Notice is hereby given to General Public that the Company|
proposes to make the application to the Central Goverment
(Regional Director, Northern Region) under Section 13 off
the Companies Act 2013, seeking confirmation of alteration
of the Memorandum of Association of the Company in
term of Special Resolution passed at Extra ordinary General
Meeting held on, Friday 22nd December 2023 to enable
the Company to change its Registered Office from "State
of Haryana" to "State of West Bengal" under the
jurisdiction of Registrar of Companies, Kolkata.
Any person whose interest s likely to be affected by the
proposed change of the registered office of the Company,
may deliver either on MCA 21 portal (www.mca.gov.in)
by filing investor complaint form or cause to be
delivered or send by registered post of his/her objections
supported by an affidavit stating the nature of his/heri
interest and ground of opposition to the Regional Director,
Northern Region at the Address B-2 Wing, 2nd Floor,
Pt. Deendayal Antyodaya Bhawan, CGO Complex,
New Delhi - 110003, within 14 (Fourteen) days from the
date of publication of this notice with a copy to the applicant
Company atits registered office at the address mentioned
below:
Registered Office of Reverside Global Services Private
Limited: GS-043, Ground Floor, JMD, Megapolis, Sector-
48, Sohna Road, Gurgaon, Haryana, India, 122018

For Reverside Global Services Private Limited

-sd-
Date:29.12.2023 SUBHADIP MAZUMDAR
Place: Gurugram Director|

DIN: 02815553
460 E/2 Raja Ram Mohan Roy Road,
Kolkata, West Bengal 700008

Sr. Name of the Borrower(s), Description of secured asset |Demand Notice Date and| Date of
[No  Co-Borrower's, Guarantor(s) (immovable property) Amount with NPA dale |Possession
1 |(Loan Code Mo-26600000425), (Delhi Rajouri| All the Fart & Parcel of Property - Fmperlgr-_ FHOE2023 for Rs. 12643745 a9 ymga3
Garden-Branch), Surjeet Singh (Borrower)|Beanng Roowz-59-c & New Fiof No-1389, nrsl.@-:.i%upees. Twelve Lakh Sixty Four iSymbolic)
/Amarjeel Singh [Co-Borrower) Fleor Withowt Roof Right Village Khyala Chand Thousand Thrae Hundred| 1

Magar Wew Delhl Mew DelhiDethi- 110018 [Seventy Four Only) NPA
J0EAG2023

2 Loan Code Mo-07700002227),(Ghaziabad-| All the Part & Parcal af Proparty Unitd13706/2023 for Rs. 5838775 ponoimoa
Bramch}, Ateesh Deepankar (Borrawer) Mo 1602, 16th Floor Tower D2 eco Village-1]{Bupees Fifty Eight Lakh Eighty (Symbalic)

FPlot No. D8 sector-1 Naoida Exturﬁinn!Eigl':l Thotsand Seven Hundred
Gautarmbadh Magar Uttar Prafesh - 201301 J55:.r!'..'|=.r'15.- Five QOniy} NFA
1 0ATE 0

Nineeta Afeesh(Co-Borrower)

(Loan Code Mo-13100001178),(Noida 1
3 |Rajendra Place-Branch), Ashutosh Singh
{Baorrower) /Laxmi Devl [Co-Bormower)

Al the Part & Parcel of Property - Flat No-1004120/08/2023 for Rs. 3965976/
A0tk Foor, Tower A-2 Awalon Rowal Park J{Rupees Thirty BMine Lakh Slty
Alwar Rajasthan Teh - Tijara AlwarAlwar-{Five Theesand Nine Hundred
30101, Rajasthan, {Seventy Six Only) NPA

28 223
(Symbalic)

(30043021
4 |{Loan Code Mo-196DEL36255),(Delhi -| All the Part & Parcel of Propary - HIFLAT|29/08/2025 for Rs. 2226007/ 231212023
Satdurjung-Branch), Gopal Krishan Gupta|MO.PR4 405 , FLOOR NO. 4TH , PLOT NOJ(Rupees Twenty Two Lakh|iSymbalic)
(Barrower) /| Co-Barmower) FRIME RODSE . KRISH CITY 2 , SECTOR,|Twenty Six Thousand Twenty|
BHIWADI | VILLAGE . RAJASTHAN BHIWADI{Seven Only) NPA D6062017
Hagasthan ;- 301019 |

§ [(Loan Code No-25500000261),(Netaji| All the Part & Parcel of Property - Flat No. Ls-{200/08/2023 far Rs. 2744738/-| 231202023

Subhash Place-Branch), Indrajeet Kumar|01, Second Floor Lavender Block. Krish Gity,|(Rupees Twenty Seven Lakh {Symbalic)

(Borrower) Rima Kumarl (Co-Borrower) Tapukatia Alwar Bypess Aoad, Bhiwadi AtwarForty Four Thousand Seven

Raiasthan Alwar Rajasthan - 301019 {Hundred Thirty Mine Only} MPA
{28/02/7021

6 [(Loan Code No-19700000047).(Gurgaon -| All the Part & Parcel of Properly - Flat No.- 5-126/08/2023 for Rs. 3780512/
Sohna Road-Branch), Suleman Ahmed|616, Gth Flops, Tower- Sapphire, Krish Aurali Rupees Thirty Saven Lakh
(Bormower) Riksana Begum [Co-Borrower) |Alwar Bye Paz, Bhiwadi Bhiwadi AlwarlEighty Thousand Five Hundred
Rajasthan;-301019 {Twalve Oniy) NPAD407/2017

2312/H23
(Eymbolic)

T |(Loan Code Wo-12300001281),(Faridabad-| Allthe Part & Parcel of Property - Flat No.- P R- 290872023 for Rs. 2902862/ 2an 22003
Branch). Mr Jitender (Borrower) /Sangeeta)2, 503, Sth Floar Krish Gity 2 & 3 Alwar E;-r: (Rupees Tweaty Mine Lakh Ted) roumpalic)
Devi [Co-Borrower) Pass, Bhiwadi Bhiwadi Alwar Rajasthan - Thl;-llf.ar-d Eight Hundred Sixtyl ~
o EIZI"D1EI .:.'['flﬁll‘i'-.lll'vll-‘.ﬂ.‘llilﬂ]&éﬂm ) i
B |({Loan Code Wo-19700044509),(Gergaon - .l"|" 1h= F"._=_-r| .3 Par-::el -;|f F'n;lpgrr, HFI.nT ?H,'I:IE 2023 for Rs "'.EII:HE-E.-.' 23 2/333
Sohna Road-Branch), Satish Kemar MO PRLA02  FLOCR NO. 4TH , KRISH CI |‘|‘II,-.Hu|:l|‘:EE.'II'|||q.' Three Lakh Thiee (Symbolic)
[Barmower) / |Co-Borrawer) VILL- TAPLIKARA, TIAARA, BHIWADD  VILLAGE] Thuus.anfl Five Hundred Twenty] =~ y
ALWAR BHIWADI Rajasthan - 3011019 Eﬁ-.-en{lnly'-MF*ﬁ IO32021

22121 H023
(Eymbolic)

All tlse Part & Parcel of Praperty - Flad No. 53 ,|29/08/2022 Tor Rs. 260605/

1 Bhiviat Enclave Khararf{ Rupees Two Lakh Sixty

Eharar Bupnagar Punjab - 140301 iThousand 5ix Hundred Five
10nly) NFA 30092020

g |(Loan Code Mo-09200000536),(Rokini-
Branch), Rajesh Kumar (Borrower) Rachana) Sscond Flaor Block -
Dewi (Co-Borrower)

Place: Delhi NCR Authorised Dificer

Date : 29,12 2023 JM Financial Assel Reconstruction Company Limiled, acting in its capacity as trustee of Aranya - Trust

INC-26
Motice
NETCOMM LABS PRIVATE LIMITED
CIM: UT2200DL1993PTCOS2078
EMAIL ID;chawdhrysonalig@igmall.cam
Before the Begional Dereglar
MNortham Region
in the matter of Section 134} of
Companies Act, 2013 and Rule 30{5Ka)
al the Companies {Incorposation)
Rules, 2014
ARD
In the: matter of NETGOMM LABS
PRIVATE LIMITED, having ils reqisterad
office at170 Madhuwvan, Mew Delhi,
Dezlhi - 1100092
Palitones
Motice is hersby given {0 the Genard
Public that the Company proposes to
make application to the Central
Government under Secton 13 of the
Companies Acl, 2013 seaking
confirmation af alteration of the
Mermaorandum of Aszsoclation of the
Company in lerms of the Special
Resolution passed at the Extra Ordinary
General Meeting held on 31"day of
Octobes, 2023 to enable the Campany 1o
change its Registensd Office Iram “NOCT of
Delhi” to the State of Uttar Pradash”™.
Any person whose interest is kely to be
affected by the proposed change of the
regestered offce of the Company may
deliver sither on tha MCA-21 portal
{www.mca.gov.in) by filing investor
comiplasnt form or cawse 1o be dellvered or
sand by registered post of hisiher
objections supported by an affidavit
atating the nature of his'her interest and
arounds of opposibion to the Heghonal
Deractar, Morthem Region Banch at B-2
Wing, 2nd Floor Paryavaran Bhawan,
CGEO Complex, Mew Delbl - 110003
wilthin fourleen days of he dale of
pubdication of this notice with a copy (o the
applicant Company &t its registered office
address mentioned above,

For NETCOMM LABS PRIVATE LIMITED
SONALI CHOWDHRY

MANAGING DIRECTOR

DIM: DDE18622

ADDRESS: 957, Udai Apartment,
Sector-29 Arun Vihar, Gautam Budh
Nagar Noida Uttar Pradesh - 201303
Place : Delhi Date : 294212023

[Pursuant to rule 30 the Companies

(Incorporation) Rules, 2014]

NORTHERN REGION, NEW DELHI |

COMPANY PETITION NO OF 2023
IN THE MATTER OF THE COMPANIES
ACT, 2013, PETITION UNDER SECTION
30 OF THE COMPANIES ACT, 2013
AND RULE 30 OF THE COMPANIES
(INCORPORATION) RULES, 2021
AND

IN THE MATTER OF
M/s. B. M. HOUSE (INDIA) LIMITED

(CIN U74899DL1995PLC067630)
HAVING REGISTERED OFFICE AT
M-43, GROUND FLOOR, WEST PATEL

NAGAR, NEWDELHI - 110008
....... PETITIONER

Notice is hereby given to th
General Public that the compan
proposes to make an application't
the Central Government unde
section 13 of the Companies Act,
2013 seeking confirmation o
alteration of the Memorandum of

Association of the Company in
terms of the special resolution
passed at the Extraordinar
general meeting held on 29th Da
of November, 2023 to enable th
company to change its Registered
office from “State of Delhi” t
“State of Haryana”.
Any person whose interest is likel
to be affected by the proposed
change of the registered office 0
the company may deliver or caus
to be delivered or send b
registered post his/her objection
supported by an affidavit stating
the nature of his/her interest and
grounds of opposition to th
company M/s. B. M. HOUS
(INDIA) LIMITED within Fourteen
days from the date of publication o
this notice with a copy of th
applicant company at it
registered office at the addres
mentioned below:

M-43, Ground Floor, Wes
Patel Nagar, New Delhi - 11000

For and on behalf o

Board of Director

B.M. HOUSE (INDIA) LIMITE
Sd/

DATE- 28.12.202
PLACE - NEW DELHI

New Delhi




